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"That this House do suspend the 
fist proviso to Rule 74 of the Rules of 
Procedure and Conduct of Business 
in Lok Sabha in its application to 
the motion for reference of the Bill 
further to amend the Constitution of 
India, to a joint Committee of the 
Houses." 

The motion \Vas adopted 

12.40i bn. 

CONSTITUTION (TWENTY.SECOND 
AMENDMENT) BILL 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : I beg to move: 

"That the Bill further to amend the 
Constitution of India, be referred to 
a Joint Committee of the Houses 
consisting of 45 members, 30 from 
this Hou~e. namely :-

(I) Shri Del-ananda Amat 
(2) Shri Bedabrata Barua 
(3) Shri Fakhruddin Ali Ahmad 
(4) Shri B. Bhagavati 
(5) Shri R. D. Bhandare 
(6) Shri Anil K. Chanda 
(7) Shri M. K. Nanga Gowder 
(8) Shri Hem Barua 
(9) Shri Dhireswar Kalita 

(10) Shri K. M. Koushik 
(II) Shri Valmiki Choudhary 
(12) Shri Bal Raj Madhok 
(13) Shri K. Ananda Nambiar 
(14) Shri Nihal Singh 
(15) Chaudhary Nitiraj Singh 
(16) Shri T. D. Ramabadran 
(17) Shri M. B. Rana 
(18) Chaudhuri Randhir Singh 
(19) Shri J. Ramapatbi Rao 
(20) Sbri V. Sambaslvam 
(21) Shri Shantilal Shab 
(22) Shri Naval Kishore Sharma 
-(23) Shri Prakash Vir Shastri 
(24) Shri Sheo Narain 
(2') Shri Vidya Cham Shukla 
-(26) Sbr; G. G. Swell 

(27) Shri Om Prakash Tyagi 
(28) Shri Atal Bibari Vajpayee 
(29) Shri G. Viswanathan 
(30) Shri Y. B. Chavan. and 

15 flom Rajya Sabba; 

that in order to constitu!e a sitting of 
the Joint Committee th~ quorum shall be 
one·thlrd of the total number of member!> 
of the Joint Committee; 

that the Committee shall make a report 
to this House by the first day of the next 
session ; 

that in other reports the Rules of Proc· 
edure of this House relating to Parlimen· 
lary Committees shall apply with such var· 
iations and modifications as the Speaker 
may make; and 

that this House do recommend to Raj. 
ya Sabha that Rajya S~bha do join the 
said Joint Committee and communicate to 
this House the names of 15 members to be 
appointed by Rajya Sabha to the Joint Co-
mmittee." 

MR. SPEAKER: The motion is befroe 
the House. 

SHRI ABDUL GHANI DAR (Gurga. 
on) : 1 beg to move: 

''That the Bill be cIrculated for the 
purpose of eliciting opinion thereon 
by the 15th February, 1969." (I) 

SHRI SURENDRANATH DWIVEDY 
(Kendrapara) : Mr. Speaker, Sir, al lonl 
last this complicated question of reorlani· 
sation of Assam ha s come before the Hou· 
se in the shape of a Bill although of a lim· 
ited nature. I welcome it. 

Sir, as is known to the countr>, the 
problem of hill tribes of Assam has been 
hanging fire for the last several yean. The) 
have been agilalinl thai the) should have 
full opportunities for their self·expression 
and de,clopment and their demand i. that 
they must be given a full·Hedged State. 
That seems 10 be the demand not only of 
tbe hilllribes of As!llm but, probably, ,,11 
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Shri Surendrallath Dwived) I 
over the countr) whctever these tribes live 
in difficrent regions of the country in a 
concentrated way. 

This Bill appears to have dealt with 
only a section of the hill trib~s of Assam. 
But the approach to this problem, from the 
very beginning, sbould have been how to 
solve tbe entire problem of the hill tribes 
because, by conceding one demad and not 
taking up the problems of other sections, 
probably, we are goms to create more 
problem than actually solving them. 
The refore, I would like to know from 
the MinIster whethzr the Government, at 
any time wbeo the} took up this probl"m. 
have thought of a policy for tbe entire reo-
rganization of the hill tribes areas. That 
is very essential because naturally the hill 
tribes arc interested in preserving their cu-
lture, their society, their mode of living, 
and at the same time they want to develop 
so that they can come on par with tho oth-
er sections of the co,nmunity. We have 
provided certain reservations, certain facili-
ties, in the Constitution for that. But that 
is not enough. It i, udmitted that, during 
the last 20 years. after the promulgation of 
the Constitution. we have not been ahle to 
provide opportunities and facilities so that. 
as was visualised in the Constitution. after 
ten years the hill tribes and Scheduled Cas-
tes would be developed in ,ueh a manner 
that there will be no need for stloh reser-
vations. This is a slur, a sad commenCar),. 
on tbz functioning of our entire governm-
ent administration and the development pr-
ugrammes in this country. 

The hill tribes problem has also social 
and political aspects. Some of them live 
in the border areas which are very sensitive 
areas for U'. Therefore. from the security 
p~int of view. it is e",ential that we look to 
this problem; not only because thefe is 
some 81itation somewhere. some situation is 
developing somewhere. sonle tribes arc org-
anizJd to put up a strong agitatiun. that 
the Gove, nment is bound to look only 10 
their problems; it is not only to meet the 
particular situation developing in certain 
areas, but it has ."0 to be considered from 
this point of view that whatever reorllaniz-
IItion we do, it must lake into consideration 
the entire' bord~r securItY problem as well. 

From that point of view, specially the pro-
blem s of hill tribes in Assam has a special 
significance. There are other areas in Ass-
am which are demanding some sorl of a 
self-government. What is their attitude tow-
ards that. What is it that they want to 
provide for them so that on other agitalion 
starts in Assam again for the bifurcation of 
that Stale? I would also like to know 
whether, if it is a compromise that after 
negotiation they have come to some ur.der-
standing, the agitation for a separate Hill 
State has been given up by the organisation 
which was spensoring or spearheading the 
cause of t1.ese pallicular areas and with 
which we had some negotiated settlement 
as a result of which this 11111 has come bef-
ore the House for adoption. If that agita-
tion has not been given up. I would also 
like to know whether this particular organ-
ization with which we have come to some 
understanding has the following of the ent-
ire hill people of those areas with them. 

Only day before yesterday some }oung 
men who called themselves as the Hill 
Tribes Democratic Organization. etc. met 
me and told me that. so far as the demand 
far a separate full-fledged Hill State is con-
cerned, that demand has not been given up, 
that they arc not satisfied with this Bill and 
that they do not support that particular or-
ganization. There is some section in the 
population" ho arc agitating for that. I 
would. therefore. like to know whether this 
particular organization which conducted the 
negotiation has given this assurance Ihat, 
so far as those areas are concerned, there 
will be no agitation of that nature and that 
they will stand by this Bill and see that 
such an agitation docs not spread in those 
areas. 

Sir, in this Bill there arc certain 
featurers aboll t which I wish to make a 
reference and I wish to seek certain clarifi-
cations from the hon. Minister. They have 
proposed that in respect of the autonomous 
Assembly that has been put forward, the 
members will be partly nominated and 
partly elected. I do not understand what 
it really means. Although you are nol 
conceding a full State to them-that is all 
right--whal is the idea of bavins a pUtly 
nominated State ? Who will oollliDale them, 
Si r ? Why cannot we concede tbat tbey have 
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-elected status? Wby should we bave tbis 
nomination ? Do the Go~ernment believe 
if the) are given the full power for election 
t!iey may help such representatives as would 
ultimately defeat the very purpose for wbicb 
this concession is being given? Is that the 
idea why they want to nominal e persons who 
are not connected at all wilh that region. 
I don't know. I don't know what is their 
idea. I think, when the Constitution i. be-
ing amended and when we are &lying that 
we are trying to meet the aspirations of 
certain sections of our population there 
should be no nomination at all and, within 
the limited powers that we are giving to 
tbem. they shculd be gived flill opportunity 
for election to b: represented in that limi-
ted Statehood or whatever it is. 

I would therefore urge this aspect for 
the consideration of the hon. Minister and 
I feel, Sir. when the Select Committee goes 
into it, Government would agree to it. that 
so for as this portion is concerned, namel). 
partly nominated and partly elected. that 
portion would be deleted ailogether. 

Secondly. Sir, ( wish to say this. The 
APHLC had boycotted the Assam legisla-
ture and their representatives resigned from 
the membership. Those places arc still 
vacant. Sir. After they have reached an 
agreement and have accepted this proposi-
tion ( felt. and I believed, probably they 
would have lifted the boycott so far as the 
ASsam legislature is concerned.What is the 
Government's proposal ? Are the) llOing to 
hold the by-elections soon so that those 
hill people are given an opportunity to par-
ticipate in the present Assembly ? Have 
tbey lifted the boycott 1 I am told. there 
is a move not to hold the by-elections till 
this Bill is passed or some such machinery 
i. set up, to implement this. If that is so 
Ithillk. Sir. it is hiahly objectionable. The 
people of that area would be deprived of 
the opportunity of having elected representa-
'liYOI i8 the Assam legislature till they have 
an autonomous Stale like that. I wou Id 
like the Government to make it clear and 
to see that b~-elcctions to these Assembly 
seala are held at qui<:ltly .s possible. 

So far as eaawtuting new Statos are 
:WIIOCtIIed. thit i, DOl a Dew State. DO[ tbe 
~~ Stale. It is aU riabl. We 

committed a mistake, 1 would say, by batioa 
a ,mall S·.ate like Nagaland wbich II not 
viable and which cannot be viable at any 
time. On the otber hand what we do is, 
we give a fillip to the~e movements-eveD if 
they are not viable, even if there is no lin-
guistic consideration, if they put forward a 
demand, if they put prCSSUJe, then, some 
sort of Statehood at some stage or other 
is concided. Sir, there must be a poliC). 
Is the Government prepared 10 have more 
States in India? Is India going to be divi. 
ded into small States of this nature agllin 
or, are we going to put a stop to thit 1 

I think that we should put a slOP to 
this fragmentation of the country into small 
States like this. As I said in the beginninl. 
in order to stop movements of Ihis nature 
it is necessary that the Home Miuisler 
should at least give an indication whether 
Government arc lhinking of any uniform 
policy so far as the hill tribes in this coun-
try arc concerned. If they have a com-
prehensive policy in Ihis matter. then tbe 
entire cuuntr) will be with them, and for 
all time to co;no, we would hav~ solved tbi. 
problem. For, as I have said, it is not only 
a question of Assam. I am told that al-
though Shri Jaipal Singh has gone over to 
the Congre .. Benchos, the Jharkhand move-
ment is still there and before the mid-term 
elections. the Jharkhand party ha. again 
heen revived and there is agitation for hav-
ing a Jharkhand province there. 

SHRI BASUMATARI (Koi<.rajhar) 
What about Koraput 7 

SHRI SURENDRANATH DWIVEDY 
I do not think that any such demand is 
there, although the refugees have' lone 
there. 

On the other hand, I hear thai Tebri-
Oarhwal and other areal which are now in 
the area called Uttarakhand arc del1Ulndilltl 
a IOparate province. I think tbi, needs 
consideration bccaulO Shri Panikkar who 
was 8 member of the Stales Reorpnilltioo 
Commission had SUUClted thaI UP was 
lOch a big and unwidel)',or lipntic Sta'" 
and it Ihould be bifurcalCd. He bad ltated 
thaI ~uu or !be UDwidel, nature or &bat 
State DOt DIll, IitCl'lC)' In that Stale __ tba 
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[ Shti Surendranath Dwived) ] 
lowest in the country but even industrially 
and otherwise also it is back.ward, beca\lse 
administratively with a big State it is not 
possible to manage things properly. So, 
from that point of view, if there is a de-
mand in the undeveloped areas 01 the hill 
tribes that they want a separate adminis-
trative arrangement so that they could have 
their own development and proper attention 
could b, paid to th~ developcment of those 
areas that is a different demand altogether. 
Government have to make up their mind in 
that regard. Such demands are bound to crop 
up in different regions of the country wherc 
there is concentration of population of 
Schedul~d Tribes who are undeveloped and 
who are aspiring and hankerin~ after greater 
opportunities for development etc. Unless 
we do that, I see the danger of these tribes 
being exploited by elements which arc not 
interested in the devetopment but who want 
to make political capital out of it. That is 
how the. lisintegratior process in the coun-
try would start. In order to stop that, I 
again emphasise this point. Government 
may have solved this problem for the time 
being so for as the Khashi and Jaintia Hill, 
are concerned. But unless some uniform 
policy is decided upon to meet this problem 
) am afraid that this will not really stop the 
movement, but pl'obably it will give cncou-
cagement to other hill tribes to start move-
ments of this nature. 

SHRI P. VENKATASUBBAIAH (Nan-
dIal) : At the outset, I would like to sub-
mit ..•.. 

MR, SPEAKER : The hon, Member 
may resume his speech after lunch. But I 
just w!nt to mak.e an announcement. 

Non-official business is scheduled to 
.tart at 3.30 p. m. But I think that after re-
fening this Bill to the Joint Committee by 
about four o' clock or so. the non-official 
business may be taken up. We shan sit 
half an hour late. I would appeal to hon. 
Mcmber to have thi' Bill referred to the 
Joint Committee by about four o' clock. ) 
have somc names bcfore me here. and they 
will no doub~ be called. I havc lIot the 
Dames of Shri Ram Charan. Shri Bal Raj 
,.Madhok. Shri. Vasudevan Nair and others. 

SHRI RABI RAY (Puri): Shri S. M_ 
Joshi also. 

MR. SPEAKER : Of course, when we 
talk of A~sam, we cannot think of Assam 
without Shri Swell. 

SHRI BASUMATARI : I also want to 
speak because we arc more concerned. 

MR. SPEAKER: The hon, Member', 
party will give the list. Therefore. I would 
suggest that b) abollt 4 p. m. this Bill may 
be referred to the Joint Committee, and 
then we may take up the non-official busi-
nes~. 

SHRI PREM CHAND VERMA (Ham-
mirpllr) : J also want to speak. 

MR. SPEAKER : The Congress Ii.t 
has r.ot yet come. When it comes, the> 
will be called. But do not create problems. 
By 4 P. M. at the latest. we must have this 
referred to the Joint Committee and then 
take up the non-official business. After 
that. we have the other items. 

13 hrs. 

The Lok Sabha adjourned for Lun<h till 
Fourteen o/Ihe Clock. 

The Lok Sabha reassembled 4ter Lu",'h 
al five minule.l· pasl Fourlun 0/ ,,,. 
Clock. 

[Mr. Deput)-Speaker in Ihe Chair] 

CONSTITUTION (TWENTY SECOND 
AMENDMENT BILL-· CONTED, 

MR. DEPUTY-SPEAKER : We have 
just 2 hours; 15 minutes gone I will rcquest 
that wc concludc this debate by 4. You 
will get an opportunity to discuss it more 
when thc report is prescnted. I will rcque.t 
every member to be very brief. 

Mr. Vcnkatasubbiah. 

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : At the outset I would like to con-
gratulate the Central Government and allO 
the Government of Assam Bnd APHLC for 


